
1S91.1 Repealirng and Anzending Act. 

ACT No. XI1 OF 1891. 

Pass~n  BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL. 

(Received the assent of the Goocvnor Geaeral on  tAe 21st March ,  
1891.) 

let e-Enaetma&+ 
er Enactments. 

JVHEREAS it is expedient that certain enactment 
specified in the first schedule to this Act which 

are spent, or have ceased to be in force otherwise than 
by express specific repeal, or have by lapse of time 
or otlierwise become unnecessary, shonld be expressly 
and specifically repealed ; 

A-nd~h-ereas-it is-alsa-.expedient--tlmt..cer-tai-n formal 
amenclments should be mad; in the enactments speci- 
fied in the second schedule to this Act ; 

It is hereby enacted as follonis :- 
1. (1) This Act may be called the Repealing and 

Amending Act,, 1891. 
(2) Save in so far as it applies expressly or by 

necessary implication to particular territory only, i t  
extends to the whole of British India, inclusive of 
Upper Burma and British Baluchistan ; and 

(3) It shall come into force at  once. 
-2. ( I )  The enactments specified in the first sched- 

ule are hereby repealed to the extent mentioned in the 
fourth column thereof. 

(2) The enactments specified ill the second schedule 
shall be modified to the extent ancl in the manner men- 
tioned in the fourth column thereof ; but nothing in 
this sub-section shall affect any Act passed after this 
Act comes into force by the Governor of liIadra,k in 
Council, the Governor of Bombay in Couucil, the 
Lieutenant-Governor of Bengal in Council or the 

Zieutenant- 

Title, estenk 
and com- 
mencement, 

Enactments 
in schedules 
repealed and. 
amended respectively. 



49 Repealing utzd [ ACP' x11 

Lieutenant- Governor of tlie Norih-Western Provinces 
and Oudh in Council. 

(i?) The modifications hereby made in the Foreign 
Jurisdiction and Extradition Act, 1879, section 6, and X X r  of 
the Cantonments Act, 1889, section 19, sliall have X r I r o f  
effect as from tlie commencement of those Acts re- 
spec tively . 

Savings. 3. The repeal by this Act of any enactment shall 
not affect any Statute, Act or Regulation in  which 
such enactment has been applied, incorporated or 
referred to ; 

and this Act shall not affect the validity, invalid- 
ity, effect or consequences of anything. already done 
or suffered, or any right, title, obligation or liability 
already acquired, accrued or incurred, or any remedy 
or proceeding in respect thereof, or any release or dis- 
charge of or from any debt, penalty, obligation, liabi- 
lity, claim or demand, or any indemnity already 
granted, or the proof of any past act or thing ; 

nor shall this Act affect any principle or rule of 
law, or established jurisdiction, form or course of plead- 
ing, .practice or procedure, or existing usage, custom, 
privilege, restriction, exemption, office or appointment, 
notwithstanding that the same respectively may have 
been in any manner agrmed, recognized or derived by, 
in or from any enactment hereby repealed ; 

nor shall the repeal by this Act of any enactment 
provide or restore any jurisdiction, office, custom, lia- 
bility, right, title, privilege, restriction, exemption, 
usage, practice, procedure or other matter or thing 
not now existing or in force. 

TIIE FIRST XCl-ICEDULE. 



A descl.iption or 
words, s e c t i o ~ ~  or ,of 
n ing  01. as forlnillg 
citation. 

A n t e n d i ~ ~ g  Ad .  

THE FIRST SCHEDULE. 

citation of n portion of an  Act or  Heg~ilation incluties the 
.her part rnentioued or referred to as  forming the begin- 

the eud oE the  1101-tiou comprised in the descriptioii or 

I- 
Colltrol of officers i l l  

' So much as 11as not  Leen repealed. 
Bssarn, A r i l k a ~ ~  
and Tzlrasserim. 

('olttrol of 0ficel.s 1 So mucll as has not Leen repealed. 
i n  fZli:~si Hills 
a ~ l d  Cachar. 

Assistant to  A c e r ~ t  
for Sanlbrs, Dek- 
Icl~al~. 

I n  section 1, l f ie  worlJs nlld in the  
trial O F  such suits t h e  Assistant 
sllall follow the same rules 
ml~ieh arc now applicable to  tllo 
A g e ~ l t  and the worda uwd jiyurcs 
u ~ ~ d e i .  tlie provisions of C l~ap te r  
XX11, Regulatiol~ IV of l 8 L 7  
of the 13oinL;~y Code. 

Indigo-contracts . 'l'ha \vllole Act, so f a r  a s  it applies 
to Ass;~m. 

Caml, Police . So llluclr as Lns not  Leeu i.rl>eslsd. 

I3e11g:ll Boudecl T i e  w u ~ ~ l s  A11d it is l l e t e l l ~  e ~ ~ a c t e d  
M urehoase. / tllvt, W ~ I ~ L V I I  they occur. 

I n  sectiolis 3, 5, 7 ,  8, 9 ,  10, 1 7 ,  
18, 20, 22, 23, 24 a i~ t l  2 7 ,  i h e  
word tliat ~citrrecer it occ7i7.s 1rJ'lei. 
t d e  Z O O ~ I L  n i ~ ( l .  
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T H E  ' F I R S T  SCHEDULE-contd. 
Par t  I.- Acts of tile Gove~~rtor General in Council-contd. 

-- 
1 I 3 4 

Year. No. Subject or title. Extent of repeal. 

v 
-cont~i!. 

xxv 

V I I  

X X I V  

X X V I I  

XXIX 

Bengnl Bonded 
Warehouse. 

Wills 

Tahsildgrs, i\ladras . 
Cranjam and Viza- 

gapatam. 

Execution by the 
Court of Requests, 
Calcutta, of de- 
crees of Courts of 
24-Pergunnahs. 

Dower 

In section 31, t h e  word that  where 
it o c c u ~ s  a f t e r  the word but. 

In  sections 2 to 5, 7 to 29, and 3 1, 
the words And i t  is hereby 
enacted tbat. 

I n  section 2, the word8 except so 
far  as relates to His Majesty's 
colonies aud plantations in 
America. 

I11 sections 3 and 31, t&e worn' 
tha t  wherever il 0cc~1.s. 

I11 section 4, t h e  word that where 
it occurs before the  words , the  
power. 

In section 6, the  words Provided 
also and it  i3 hereby enacted 
that. 

Section 30. 

Section 4. 

I n  section 7, the word fourth. 

The whole. 

In  sections 2 to 10, 12 and 14, t d e  
words And i t  is hereby further 
enacted that. 
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THE FIRST SCHEDULE-conid.  
Part I.-Acts of the Got-ernor Gene?-((1 i , ~  Corsncil-colztd. 

Year. No. 
-- 

I 

Sul3ject or title. 

Pleatlers . 
I Extent of repeal. 

I n  sectiou 6, the w o ~ r l s  and $q?tras 
Section 25, liegulation XXVII ,  
1814, of the  Bellgal Code ; Sec- 
tion 25, Rcgulntiou X I V ,  1316, 
of the 3f:tdras Code; and. 

I I I I a  section 13, t h e  sumerala VII .  

Assessment of new 
lands. 

I n  section 1, the words and t11:~t all 
such investigations pe~lding 
before the Collectors and  Deputy 
Collectors in the saicl- Provinces 
a t  the saicl da te  sllall forll~rvith 
be discontinued. 

1848 ( X .hTand\see . I So much as has not  been ~epealed. 

J ,  
/ X V I I I  / N a \ \ ~ i b  of S w a t  . I Section 2. 

I n  the schedule, the names and 
descriptions ilumbel-ed 1, 2, 5, 5, 

Forfeited deposits . I n  the  title, the words and jigures 
and Act IV, 1846. 

It1 the preamble, Che words and 
jnclgmellt-debtors, ~ d e  W O T C ~ S  and 
$gzo.es and  in Section V, Act lV,  
184.6, a?irl the words iu execu t io~~  
of decrees or. 

, 1 XXXIV I State Prisoners . I Section 3. 

Summary suits for I n  tile prea~nl le ,  the words nnrl 
arrears of rent, jgures  ,+om and wllereas i t  is 
&c. expedient 20 Act TTlII, 1895, und 

the  Z U O T I / S . ~ ~ O ~ I L  aucl to  prevent l o  
\vrong district. 



Ame?addng Act. 53 

THE. FIRST. SCHEDULE-contcl. 
Pcwt I;-- Acts (lf the Governo~. G~neru l  ilz Council-contd. 

y,. I So. 1 Subject or title. I Extent of repeal. 

' VI I I  I ~ o l a ~ a  i . So much as  has not been repealed. 

XIX 

x 

XXIV 

Evidence . 

Witnesses , 

Penal Fervitude . 

Sontllal Districts , 

Civil Court Amins . 

Police . 

I n  section 26, the w o i ~ l s  in ntldition 
to any proceedings under tliis 
Act. 

I u  the title, t i e  ruo~qds oo?zd Jiyures 
and to amenti tlie j~1~ovisions of 
Section XL, Act X I X  of 1853. 

I n  the title, i he  wordsand to irlrlelld 
t4he lam relating to the retrloval 
of such convicts. 

In  the  preamble, the w o ~ d s  a u d  to 
amend the. lam relating to the 
removal of Europe:~n and Ameri- 
can convicts for the purpose of 
imprisonmeut. 

I n  section 1, clal~se 1, tAe 1uord8 
extend to or affect any case 11ow 
pending in any Court, nor. 

In  the preamble, the zuord.7 and  
jg7wesfiorn and whereas to other 
agency. 

Section 10, from Whenever to the  
end. 

In sect ion I ,  the wolds nnd ,b,97/ws 
f r o n ~  Sections XXI l  l o  ihe  end. 

I 
j I n  section 2, clefitljtioa of 'l Local 
I Governmeat," l he  woo?.rls in tllc 
1 possession and, Ihe V J O I : ~ ~  the I 

~ L < L s ~ >  f i ' l t d  f he ? J , W ' ~  cCll>>lXir~~. i 
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THE FIRST SCHEDULE-contd. 
PUP-t 1.-Acts of the Coverfior General in Council-contd. 

Year. ( NO. I Subject or title. I Extenb of repeal. 

11856 XIIT  Pol ice .  . I n  section 3, the words and $,glue 
-contd. except as is  otherwise providvd 

by Section I of this  Act. 

I 1 Form B in the schednle of Forms, 

9)  X V I l I  Collecto~ of Cnlcutta. 111 the preamble, the  words sl~ouk? 
have charge of the collectio~i of 
the stamp-duty within the town 
of Calcutta, and  tha t  he. 

I n  section 3, the  words and j g u r e s  
the said Regulation, or under 
Act  X I  of 1849, or. 

XX ChaukidOrs . , I n  sections 10, 21, 33, 34, 36 a.nd 
59, the words of Circuit. 

I I I Section 60. 

9) XXII Tolls, Kara toys  I n  section 5, the words and figlcres 
River. Regulation I of 1824, or of. 

f 1 Calcutta University. 111 section I, 6de w o ~ d s  in the  pos.ces- 
sion and, tde  words the East, nnJ  
the wo/d Cornp:ui~y. 

IV Tobacco, Bombay Sectioll 2, f r o m  and such duty t o  
Town. the end. 

Section 6, ,from The imgort-dutCy 
lo the end. 

J J  , I n  the preamble, the  words t ha t  
c c ~  tail1 obsolete llegulatioils re- 
lat ing to the provision of opinm 
sllould be formally repealed, and. 

-" - - .- -- -- - - - -- - 
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THE FIRST SCHEDULE-contcl. 

Part I.-Act8 of the Governor General is Cou?zcil---contci. 

Subject or, ti tlo. Extent of repenl. 
li_i I I -4 -- 

1857 1 XXT ( Howrah . 1 Section 54, the second proviso. 

I 1 Section 58. 

I, XXIT 

xxv 

X X V I I  

I11 

I3oinbay University. I n  section 1, the words in theposses- 
sion and, the words the  East, alzd 
the word Company. 

Forfeiture of pro- 
perty. 

5ladl.a~ University . 

S bate Prisoners . 

In  the title, the words to render 
officers and soldiers ill the Kative 
A rmy liable to forfeiture of pro- 
perty for mutiny, and. 

111 the preamble, tlre words t o  render 
officers and soldiers in the Native 
Army, who shall be convicted of 
mutiny, subject to  the forfeiture 
of all their property, and. 

I n  section 1, tAe words in thc posses- 
sion and, the words the  East, and 
the word Company. 

Section 4. 

I n  section 5, t&e words in t,he posses- 
sion aud, the words the East, and 
the word Company. 

Nanrab of the Car- The preamble, from and tha t  to 
natic. cornnrellce~ne~lt of this Act. 

Schedules B and C. 

Claims to pl.opcrty I n  tlle p~.eamble, tAewol.rZs,fro~~ t o  
seized :IS forfeited. -make provision to a lso  expedi- 
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T H E  FIRST SCIIEDULE-contcl. 

Par t  I.-Acts of ilte Goaernor Geneva1 in  Council-conid. 

Tear. I No. I Sul~ject or title. I Extent of repeal. 

1859 ( X llcllt . . . I 'l'11c schedule, Forms B a ~ d  B. 

Sales of land for 
arrears of revenue. 

Section 4, 

I n  section 53, the w o ~ d s  nm~Z$gares 
s l~awrs  in estates under Lut\vsr;~h 
who may have saved t h e i ~  sbares 
from sale under sectio~ls XXXZII 
and XXB 1 V, Regulation XIX, 
18 14, and. 

1860 I X I V  King of Oodb . 1 1'11e ~1101e. 

XXII Hill Tracts of  Pectin11 1, pl.oviso. 
Cbittilgot~g. 

Amending Act XXI The wllole Act, so far as it applies 
of 1856 (Abkari), to Ass:lm. 

7 )  XLB Indian Penal Code . I n  seation 1, Che zuovds a~zrZ J f g l ~ . e $  
on and fro111 the first d ; ~ y  of Nay,  
1861. 

I11 sectinns 1 and  15, the words 
except tlie Set,tlrmelrt of Prince 
of Wales' Island, Singapore aud 
n l  alacca. 

In  sections 2 and 4, the words and 
fiqures OH or after  the said first 
day of Xny,  1861. 

I n  ~ect ion  41 0, the ~uord the, 7olre1.e 
i t  O C C ~ W S  @er Che zoor,d which. 

1862 1 V l I I  1 ICil~g of O u d l ~  . So mnch as  11as not  been repealed. i 
XVI S1,iiits nsed ill I Section 8. 

M:rnnfactures, kc. 



TIIE FIRST SCHEDULE -conid. 

Part 6.--Acts of the  Gove~~nor  Gefzeral in Council.-contd. 

1 1  1 3 4 

Ye;rr. No. Subject or title. Exteut of repeal. 
-- 

1864 X V I I  Oficial  Trustees  . Section 3. 

V I I  Gavel-nment Forests The whole Act, so f a r  a s  i t  has  n o t  
Act, 1866. been repealed by the  I n d i a n  Fores t  

Act, 1878, and t h e  L o w e r  B u r m a  
Forest Act, 1881. 

i 
X Indian Succession I n  section 8, tA,e 2uorrZs other  t1lan 

Act, 1.865. t h e  Se t t l ement  of Pr ince  o f  
WalesJ  Islalrd, S ingapore  a n d  
Mrrlacca. 

1 8 6 6  XXI Native CouvertsJ 111 section 35, t i e  worrZ,? except  tile 
Marriage Dissolu- Se t t l ement  of Prince of Wales' 
t iou Act, 1866.  I s l ;~nd ,  S ingapore  a n d  Nalacca. 

1 I n  the  first schedule, ihe w o r b  
ns. two. 

11 X X V  Transfer t o  Govern-  I n  t h e  preamble, the word8 or  in the 
merit of deposits la te  Supreme C o r ~ r t s  a t  Calcutta, 
in High Courts. Madras  a n d  13omlray, respect: 

ively, and fhe toords n o w  o r  
hereafter. 

I n  section 1, !fie zuorcls or  of i l l e  

la te  Supreme Cour t s  of Calcut.ta, 
Madras  and Bombay, and the 
words  now or  hercaf ter. 

1 8 6 7  X X I I  SarBis Act, 1 8 6 7  Section 1. 
I 

I n  section 17, tAe utorrls a n d  tile 
Settlerncnt O F  Pr ince of WalesJ 
Islaud, Singapore a u d  Alalncca. 

:) X X I I l  Murderoos 0 u t- 1 Section 17. 1 I 
I I rages, Punjab.  1 

I 



Yonr. 
-- 

1867 

1868 

9 )  

9, 

>> 

1869 

1870 

---- 

Repealing mzcl [ACT X I ~  

T H E  FIRST SCHEDULE-contd.  

I.-Acts of  the Govemzor General in Council-contcl. 

I 3 1 4 

Subject or title. I Extent of r~peal .  

xxv Printing Presses and 
Books. 

General Clauses Act,, 
1868. 

In section 1, the  words otber than 
the  Sett lement of Prince of 
Wales' Island, Singapore and 
Malacca. 

In  section 2, clause (a) ,  t h e  words 
other than  the  S ~ t t l e m e n t  of 
Prince of Wales' Island, Singa- 
pore and Malacca. 

V Commissioner i;l I The schedule, so fal. as i t  relates t o  
Sindh. 1 Act X X V I  of 1850. 

X V I I I  Small Cause J n -  
risdiction, Nil- 
giris. 

So much as has no t  been repealed. 

X X I  KawBb of tbc Car- 'l'hc wholc. 1 natic. 

Bombay Civil Courts 
Act, 1869. 

I n  section 32, proviso, clause (6) 
[added by Act X V  of 1880, sec- 
tion 33, the  words altd jigares or 
selected under Act No. X X  of 
1864 ( f o r  making better pro& 
sion f o r  the care o f  the persons 
and property o f  m i ~ o r s  ia tl,e 
Presidency of Bornbay), section 
9 ,  altd the words or selection. 

V I I  Court-fees Act, 1870 I u  section 3, the zuord sixteen. I I 
I n  section 7, p a r a y a p h  iv, last 

clause, the words and the provi- 
sions of the Code of Civil Pro- 
cedure, sectioll thirty-olle, shall 
apply as if for the word ' claim ' 
the words ' relief sought ' mere 
substituted. 





T E E  FIRST S C H E  DULE-contcl. 

Part I.-Acts of the Gavel-nor Gelzernl in Cou~~cil-contd. 

Year. 1 NO. Subject or title. Extent of repenl. 

X X I  
-contcZ. 

X X I I  

X X I l I  

DellrL Dun . 

Amending Act XX 
of 1856 (Cllaulti- 
dlrs)  . 

Peilsions Act. ,  187 1 . 

Land Improvement 
Act, 1871. 

I n  section 3, the words shall be 
deemed to  have been heretofore 
the District Cour t  of the  said 
district of D e h r i  D ~ l n ,  and, and 
the words alld $yures and may, 
subject to the provisions of Act 
V I  of 1871, hear appeals from 
decisions given in the  said district 
before the  passing of this  Act. 

I n  section 4, the worcls and .fi,qures 
and referred to in sectiou eleveu 
of Act XXIV of 1564. 

I n  section 6, the w u ~ d s  birt shall 
not  take effect within t h e  terri- 
tories subject to the Lieutenaut- 
Governor of Bengal. 

Section 1, .front b a t  not so as to  
affect Lo the e d .  

The whole Act, so far  as it applies 
to tile Andaman and Nic.ob:~r 
Islancls and the Pargalla of Man- 
y nr. 

. . . . 

1872 I I V  ( Punjnb Laws Act, 1 Section 33. 

Section 39G (inserted by Act  )LV 
of 1875, sectiori 2). 

' 1 -----.--p.--.-p--..-.-. 

T11e f rst sched~~lc ,  so Ear a.s i t  re- I lates to Aot X V I I o f  1861. 
1 
~ 

~ -p,p.p.. _-___-. 

. . 
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T H E  FIRST SCHEDULE-cogztd. 

P o r t  I.-Acts of tlze Governor Getleral in Council-contd. 

1 3 4 
--- 

TOT 1 suilject or  ~ i t l e .  Year. Extent of repeal. 

-- P 

Indian Christian In sect.ioli 68 (as amended by Act 
Marriage Act, 11 of 1891, section G), the words 
1872. " aiid to a v ~ e l ~ d  the law ~ e l a / i ~ z ~  

to the rerlroval of such 

Madras Civil Courts In  section 13, the w o ~ d s  aancljgures 
Act, 1873. or appeals under 8ladl .a~ Regula- 

tion X I  of 1852, sectiou ,line. 

Section 29, t l ~ e  second and third 
pal*agraphs. 

Punjab Municipal SO far as i t  has not been repealed. 
Act, 1873. 

Government Savings In section 5, the worcls the said. 
Banks Act, 1873. 

,, X V I  

9,  X I X  

North-Westeru Prov- I n  section 1, the words and $,q~~res 
inces Village and So far as regards the repeal of 
tloltd Police Act, Act No. I11 of 1869, this Act 
1873. extends to the  hole of British 

India: the rest of. 

North-Westeru Prov- Section 2, the third paragraph. 
inces Land-reveuue 
Act, 1873. 

Priiice of Arcot's The mllole. 
Privilege Act, 
1873. 

nieting of titles, The whole. 

Provinces. 

Rfarried V'on~en's 111 sectiou 9, tde  zco~ds affect any 
Property Act, suit instituted before the pnssing 
187-1.. of tl~is Act, nor, 
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T H E  F I R S T  SCHEDULE-contd .  
P a r t  I.--Acts of the Gotiervzor Gevteral in. Council-contd. 

- 
' 1 2  1 3 I 4 

Year. 

1874 

J J  

I> 

No. 

VIII 

XIV 

XV 

Subject or title. 

Exercise of Powers 
i n  Assam. 

Scheduled Districts 
Act, 1874. 

Lams Local Extent 
Act, 1874. 

Exteut of rrpcal. 

Section 3. 

In section 10, the words andjglcres  
and No. XXV of 1869. 

I n  the first schedule, Part  I, No. I, 
t h e j g u ~ e  and words ( 9 )  the Chig- 
hatti Maliah. 

The first schedule, Par t  XIII. 

Section 8, clause ( f  ) . 

The first schedule, so far as i t  
relates to Acts I X  of 1842, 
XVIII of 1854, VI1I of 1859, 
XIV of 1859, X V  of 1869, 
XXIII of 1861, VI of 1863, X 
of 1866 and X of 1868. 

The second sched~~le, so far as it 
~qelates to Madras Regulations 
I11 of 1802, section 11, I of 
1805, I1 of 1807, IV of 1816, 
IX of 1816 and XIV of 1816 
a11d Acts XVII of 1840, VII of 
1852 and XI of 1869. 

The third schedule, so far as i t  
a Ions relates to  Bombay Regul t' 

XII of 1827, preamble, XVI of 
1827 and XXI of 18%7 and 
Acts XI of 1843, 111 of 1852 
aud XXI  of 1853. 





T H E  PIRST  SCFIEDULE-contd. 

I.-Acts of the Govet-,no?* Gelzarul in Council-contcl. 
- 

I 
- 

2 3 4 
- 

No.  Subject or title. Extent of repeal. 

X V I I  

X V I I I  

Central Provinces 
Laws Act, 1875. 

Boml,ay Revenue 
Jurisdiction Act, 

- 1876. 

Repealing Act, 1876 

Oudll Land-revenue 
Act, 1676. 

Section 2, proviso. 

I n  the third colum~l  of Par t  A of 
the  schedule, i n  the entry oppo- 
site Regulation X I  of ISOG, t h e  
worcls ancl figr~res and witli the  
exception, in section V I I I ,  of 
the words and figures "under the  
rules prescribed by Regulation 
V, 1804." 

The scl~edule, so far as i t  relates to 
Beugal Kt.gulation VI  of 1819 
aud Act X V I I I  of 1853. 

Section 2, and  , the  scl~eduie refer- 
red to thereiu. 

The wl~ole. 

I n  section 150, t h e  wol+rJs stamped 
or. 

I I I S e c t i o ~ ~  178, clause (p). 

011dh Laws Act,, 
1816. 

Sectiolls 17, 18 nud 41. 

I u  t h e  third column of Part I of 
the sccoucl scl~edule, in the 
modificatioiis of Itegulatio~l 
X X X I l I  of 1803, t he  zoo~ds for 
" city " yead " juris[lictio~i," and 
Ihe wor (1s n71~2 ,l/.q7c~es In sectio~i 
l V ,  onlit tlie words "01. ill either 
of the  cities of l'atna, llacca or  
Moorsl~edabad." 
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T H E  F I R S T  SCHEDULE-contd. 

.Part 1.-A cts of the Governor General in Council- contd. 
--- -- 

l I  I 3 I 4 

Year. Subject or t,itle. 1 Extent of repeal. 

XXI 

XXIII 

Oudh Lams Act, 
1876. 

Amending the Land 
I m p r o v e m e n t  
Act, 187 1. 

Opium Act,, 1876 . 

I Specific Relief Act, 
1817. 

Amending Act XI11  
of 1875.(Pmbatcs 
and Lett,ers of Ad. 
ministration). 

I n  the  third column of Pa r t  I of 
the  second schedule, in the modi- 
fications of section 8 of Regu-  
lation X I  of 1806, tAe words and 
Jignres and omit the  words and 
figures " (under the  rules pre- 
scribed by Regulation V, 1804) " 
and. "in Kegulation XXVII,  . 
1803." 

The second schedule, so far  as  it 
relates to  Bengal Regulation VI  
of 1819 and Act  X I 1 1  of 1857, 
section 2. 

The whole Act, so far  as  it applies 
to  the Antlaman and Nicobar 
lslands and the Pargana of Man- 
pur. 

The whole Act, so f a r  a s  it' applies 
to  the Andaman and Nicobar 
Islands and the  Pnrgana of Man- 
pur. 

Section 2. 

I n  section 9, tde words instituted 
within six motit1:s from tile date 
of' the dispossession. 

T l ~ e  schedule, 



THE FIRST SCHEDULE-colztd. 

G'enet*al in Council-contd. 

4 

Extent of repeal. 
- 

Section 84, the last paragraph. 

The whole Act, so far as i t  applies 
to the Andaman and Nicobar 
Islands and the Pargalls of Man- 
pur. 

Sections 2 and 9. 

Section 2, down t o  the wo~c l  But. 

Section 2, the third paragraph, 

The first schedule. 

Tn the preamble, tAe zuords the Dis- 
trict Judges of the Lower and 
the North-Western Provinces of 
the Presidency of Fort  William, 
and. 

Section 2, the first and second para- 
graphs. 

The schedule. 

Section 2. 

The schedule. 

Sections 8 and 9. 

Section 14, the last three para- 
graphs. 

'l'he second scl~edt~le, 
- .- - 

of the Qove?-no?* 

3 

Subject or title. 

Indian Registration 
Act, 1877. 

Postponing opera- 
tion of the Opium 
Act, 1876. 

Military Lunatics 
Act, 1877. 

Indian Limitation 
Act, 1877. 

District Judges . 

Opium Act, 1878 . 

Indian Treasure- 
trove Act, 1878. 

Indian Arms Act, 
1x78. 

I - -------pp--p----- -- 

Part  I.-Acts 

l l  
Year. 

1877 

P, 

P, 

Y )  

3) 

1876 

I, 

p) 

- 

No. 

1x1 

V I  

XI 

XV 

XIX 

I 

VI 

XI 

-- - 



arnelzdifig Act. 6 'it 

T H E  FIRST S C H E D U L E  -cofild. 

Part  I.-Acfs of the Governor General in Council-contd. 

4 

Subject or title. Exteut of repe;~l. 

X I 1  Amending the Pun- Section 6. 
jab Laws Act, 
1872. Section 7,from All penalties to tke  

end. 

X I V  Assiulilation of I n  the preambIe, the words and 
Powers, North- whereas doubts have arisen as to 
Western Proviu- the validity of certain acts done 
ces and Oudh. since the said union, and i t  is 

expedient to remove such doubts. 

Section 4, the first paragraph. 

Section 6, the  first paragraph. 

Sections 7 and 8. 

XVl 1 Northern India Fer- Section 36. 
ries Act, 1878. 

I India11 Stamp Act, Section 2, down to tIe word ~ u t .  
1879. 

Schedule 11, Article. 2, clauses ( b )  

Schedule 11, Article 10. 

Schedule 11, Article 11, clause ( b ) .  

Schedule 111. 

111 ' Destruction of Sect.ion 9. 
Records Act, 
1879. The schedule. 

V I I  Punjab Additional The whole. 

r 2 



68 Repealing and [ACT XII 

T H E  FIRST SCHEDULE-contd.  

P a r t  I.-Acts of  the Governor Qenerul in Cowncil-contd. 

l 1  1 3 I 4 

Year. No. I B~~bject or title. ( E x t e ~ ~ t  of repeal. 

Amending the Code 
of Civil Procedure, 
the Registration 
Act, 1877, and 
the Limitation 
Act, 1877. . 

In  tbe title, the words the Code of 
Civil Procedure. 

The first preamble. 

Section 108, so far as it refers to 
Nos. 171, 171A, 171B and 
171C of the second schedule 
to the Indian Limitatioil Act, 
1877. 

Dekkhan ~ ~ r i c u l -  
turists' Relief 
Act, 1879. 

Section 48, the second paragraph 
(inserted by Act X X I I I  of 1881, 
section 10). 

XIX Raipur and Khat- 
tra Laws Act, 
1879. 

Section 3. 

Glanders and Farcy Section 15. 
Act, 1879. I 

Indian Merchant I n  section 78 (as ame~tded by Act 
Shipping Act, VI  of 1891, section 6), ike word 
1850. But. 

Born bay Civil Section 3. 
Courts Act, 1880. 

1ndi:ln Census Act, The whole. 
1880. 

XV Bombay Revenue The frona and to makc to 1 Jarisdiction Act. 1 1871. 

Pegu and Sittang Scction 2%. 
Canal Act, 1881. 

I 



1891.3 Amending Act. 6 9 

T H E  FIRST SCHEDULE-contd. 

Pal-t'1.-Acts o f t h e  Governor Denel-a1 in Qoztncil-coatd. 

refir. 1 No. I Subject or title. I Extent of repeal. 

V Probate and Ad- I n  section 162, the words  the 
ministration Act, said. 
1881. 

IX Administrator Gene- I So much of section 6 as has not 
ral's Act, I 881. been repealed. 

Section 6, f r o m  and the words t o  
the  e d .  

XI11 Fort William Act, 1 Section 9. 1 1881. 1 
XIV Benares Famil" 1 Sections 2 and I*. 

Domains ACE, 1 
1851. I 

XVIII Central Provinces I Sections 2 and 3, 
Land- r e v e n u e  1 
Act, 1881. 

Section 136W (inserted by Act 
XVI of 1889, section 26). 

I The schedule. 

XIX I Lower Burma Forest I Section 2. 
Act, 1881. 

The schedule. 

XXIII Deklillau Agricul- 1 Sections 4, 5 and 16. 
turists' Eelief Act, 
1881. 

Banki Laws Act, Section 3. 
1881. 

In section 4, the worrls ~ l ; r Z . f ; ~ q u ~ e r  
f ~ o m  And . in thc f o i l o ~ i 1 1 ~  
Bengnl Kegulations t o  t he  elzrZ. 

I 



70 Repealing and [aor xrr 

?HI4 FIRST SCHEDULE-co~ztd.  
P a ~ t  I.-Acts of the Gouerlzor Gerneral i n  Council-contcl. 

Year. 

1881 

No. I Subject or title. I Extent of repeal. 

XX V I  Negotiable Instru- 
ments Act, 1881. 

1 Inland Emigration 
Act, 1882. 

Section 2. 

The schedule. 

Section 2, the first paragraph. 

I n  section 2, second par-agraph, 
the w o ~ d s  the said. 

Section 193. 

11 1 Indian Trusts Act, 1 Section 36, the second paragraph. 

I11 Seditious Publica- 
tious Act, 1882. 

V I I  Yowers-of -attorn e y 
Act, 1882. 

Code of Criminal 
Procedure, 1882. 

X I 1  Indian Salt Act, 
1882. 

X I V  Code of Civil Pro- 
cedure. 

XTT Presidency Small 
Canse Courts Act, 
1182. 

I n  the schedule, t h e j g ~ r e s  39. 

Section 2. 

'Section 6. 

Section 3 11. 

In  section 5449, t i e  jgzwes 1881, 
in both placer i ? ~  which they 
occur. 

Section 558. 

In section 11, tAe words a?ad$gures 
or uilder section 11  of the In- 
Iand Customs Act,  1875. 

Sectiol~ 539, thc last pa.ragraph. 

I n  section 1 ,  the fignres 1881. 





THE FIRST SCHEDULE-contd. 

Part 1.-Acts of the Governol* Genera2 in Council-contd. 
-- -- 

l l  I 3 I 4 

Subject or title. Extent of repeal. 
- 

XIX :,- I 

North-Western Pro- 
vinces and Oudh 
Mnuicipnlities Act, 
1883. 

Land Improvement 
Loans Act, 1883. 

Section 5, from and shall lo the 
end. 

Section 12, sub-section (2). 

lRB4 I I Honorary Degrees . Section 1. 

U~regis tered instru- 
ments of partition, 
Madras. 

Criminal Procedure 
Code Amendment 
Act, 1884. 

I n  section 2, proviso, tAe word8 
within , three years after the 
date on which this Act comes 
into force, or azd t l ie  words if 
the transfer is made after this 
Act comes into force. 

Section 6 .  

Amending the Chu- 
tiit NBgpur En- 
cumbered Estates 
Act, 1876. 

Inlaud Stcatn-ves- 
scls Act, 1884. 

Section 8, clause (a) .  

Section 10. 

I u  section 3 ,  sub-sectiou (2) ,  tde  
words proceedillgs commenced 
and tde word commenced. 

Indirn Stonm-ships / Section I, sub-sectiou (2). 
Act, 1889. 1 



1891.1 . Ametiding Act. 

TEE FIRST  SCHEDULE-contd. 

Part  I.-Acts of tlze Governor Gelzeral in Council-contd, 

year. I NO. / Suhject or title. I Extent of repeal. 

1884 TI11 Repealing Bengal The wl~ole. 
Regulation X l X  
of 1810 in the 
N o r t h - W e s t e r n  
Provinces. 

I X  Legal Practitioners' Section 10, sub-section (2j. 

I Act,lY84. 

) J  X I V  Validation OF Settle- The whole. 
meut-office]-s' Deci- 
sious, Punjab. 

Amending the Indian The whole. 
Salt  Act, 1882. 

, , X V I I  Lower Burma Muni- Section 5,,from and shall to the end  
cipal Act, 1881. ofclazcse ( b ) .  

Section 14, clauses ( a )  and (b ) .  

8 )  X V I I I  Punjab Courts Act, Section 1, sub-section (4). 
1584. 

Sections 2, 68 and 69. 

The schedule. 

X I X  Rangoon Water-  Section 1, sub-section (9). I I works Act, 18843. 

)) X X I  Straits  Settlements The whole. 
Emigration. 

I1 Negotiable Instru- Section 7. 
ineilts Act, 1885. 

Sectioil 8, clause ( b ) ,  a l ~ d  the word 
and at  the e ? ~ d  of cla%se ( a ) .  



THE FIRST SCHEDULE-colztd, 
. P a ~ t  I.-Acls of the C T O U ~ I - I I  or  Ger7erul in Council--coatd. 

Yew. No. 1 Subject or title. Extent  of repenl. 

V I I  PQneh MahQls Lams Section 4 from and in Part 11 t o  I Act, 1885. the  end. 

Tariff ; Excise ; Sea- I n  the title and preamble, t I e  words 
customs. alzd $gures to repeal palst of sec- 

tion 6 of the lndinn Tariff Act, 
1882, and. 

Indian Sea Pas- Section 2. 
sengers' Act, 1885. 

J J XVI  Central Provinces Section 1, sub-suction (4). 
Civil Courts Act, 
1885. Sections 24 and 25. 

XVII  Central Provinces Section 2. 
Govelmment Wards 
Act, 1885. 

Postponing tempo- The whole. 
rarily the operation 
of certai:) provi- 
sions of the Rengal 
Tenancy Act, 1885. 

License-tax Amend- 
ment. 

Amending the India11 
Contract Act, 1872. 

Section 1, sub-section (3 ) .  

The second schedule, Part 111, 
clause (b).  

Section 2. 

V Mirzapur Stone Ma- Section 1, sub-section (3). 
hL1 Act, 1886. 

Scct i~~ns 2 and 19. 





7 6 .  Repeulilzg and 

THE FIRST SCHEDULE-cofttd. 
part I.-Acts of the Gouenzoil Gene7.ctl in Cou~zoil-contd. ., 

-- 

1 2 3 4 

Year. No. Subject or title. Extent of repeal. - 
1886 X X I I I  DeltkEan Agricul- Sectioll IB, sub-section (2) .  

--conld. turistsJ Eelief Act, 
1886. Section 13. 

)) X X l V  Extension of the T l ~ e  whole. 
Glanders and 
Fsroy Act, 1879, 
to Bombay. 

seamcustoms ; Ex- Sections 7 and 9. 
cise ; Tariff. 

Indian Museum Section 2. 
Act, 1887. I 

V I I  Suite Valuation Act, Section 10. 

" 1 1 1817. I 
), V I I I  Abolishing Military The whole. 

Courts of Ke- 
quests. 

7, 
IX provincial small Section 2, down to  the  word But. 

Cause Courts Act, 
188'7. I n  sectlion 17, sub-section (I),  t i e  

worcZs as amended by this Act. 

I I 1 The first schedule. 

I) 
X I 1  Bellgal, North- Section B, ~ O W T ~  to tHe word But. 

Western Provinces 
and Assam Civil 
Courts Act, 1887. 

J >  X V I  Punjab Tenancy Sections 2 and 3. 
Act, 1887. 

Section 4$, clause (1 I ) ,  sab.clause (a). 

I 
I 

I The schedule. 

1 - ---- - 



l891.] Amending Act. '97 

T H E  FIRST SCHEDULE-cointd. 
P a d  I.-Acts o f  the Qove?,nor Gene?.al in  Couincil-contd. 

-- 

I /  3 I 4 

Y e ~ r .  Subject or title. Extent of repenl. 

1887 X V I I  Punjab Land-reve- Section 1, sub-section (4). 
nue Act, 1887. 

Section 3, clause (9) ,  sub-clause 
(4 

1888 V I  Debtors Act, 1888 . Section 9. 

VI1 Civil Procedure Sections 4, 25, '29 and 41. 
Code Amendment 
Act, 1888. Section 49, sub-ssct,ion (I). 

1 I Section 50. 

I I I Section 52, sub-seation (1).  

I 1 I Sections 56 and 67. 

I n  section 65, sub-section (3), t i e  
words " 1he Code o f  Ciqil Yroce- 
dzwe." 

Section '66, sub-section (2). 

>> V I I I  Tolls . , I11 section 5, t i e  words the words 
" and the Governor of the  Pre- 
sidency of Bombay in  Coutlcil " 
are hereby repealed, and. 

I 

I 1 X Repealing enact- The whole. 
ments I-elating 
to contagious dis- 
eases. 

)) X Amending the  Code Section 4%. 
of Civil Procedure 
and the Fresidency 
S~llall Cause Courts 

I 
Act, 1882. I 



178 

Part 

-&%pea Zijzg and [ACT XII 

T H E  FIRST SCHEDULE-contd.  

1.--Acts of the Governor Ge~zeral i r ~  Coun(:il--contd. 

No. 1 Suyect  or title. I Extent of repeal. 

XI11  Puujab Courts Act, Section 3. 
1888. 

XVI  Repealing Act V I I  The whole. 
of 1867 and Madras 
Regulation X I V  
of 1832. 

X I X  Amending the Section 3. I Lower Burma I 
Municipal Act, 
1884. 

V Coroner of Madras . Section 3, sub-section (2) .  

Section 4, sub-section (1). 

V 1  Probate and Ad- Section 9, sub-section (2). 
ministration Act, 
1889. Section 18, sub-sectioll (1). 

Section 21. 

XI Lower Burma The first and second schedules, so 
Courts Act, 1889. far as they relate to Regulation 

V I I  of 1886. 

X I 1  Amending the The whole, I India,) Yerchau- I 
dise MarBs Act, 
1889. 

XI11 Cantonments Act, I n  sections 3, 91 and 96, the 
1889. I $gales 1881, zulererer the?/ occsr. I 





- 
Bepealifig and [ACT XII 

T H E  FIRST SCHEDULE-contd.  

P&rt I.-Acts of the Covemzol* Gernernl i n  Coz~ncil-contcl, 

-- - 1 NO. I ~ u ~ r j e c t  or title. I Extent of repeal, 

Amending Act  
XXV of 1867 
(Pr in t inppres  s e s 
aud Books). 

Amending the 
Indian 1Smigration 
Act, 1883. 

Sections 1, 2 and 7. 

Section 6. 

XIX Amending the Section 5, and the  preamble pre- I Indian Salt  Act, / fired thereto. 

N o r t h - W e s t e r n  
Provitices a t ~ d  
Oudh Act, 1890. 

Sectiol~ 17. 

Section 21, sub-section (2). 

I I I Soetion 35.  

Amending t11 e 
Indiari Christian 
Marriage Act, 
1872. 

Amending the Code 
of Criminal Pro- 
cedure, 1882. 

Amending ccrtniu 
Acts respecting 
Indian Merchant 
Sh ip l ) i~~g .  

Section 4.3, *fro?~t  and the  word 
" Oudll " lo the end. 

Sections 48, 50 and 56. 

Section 1, sub-section (4). 

Section 4, sub-section (2). 

Sections 1 ancl 3. 

Section 12. 





Repealing and 

THE FIRST SCHEDULE-co?ztcl. 
P a &  III.-Begulatiorns of the  Bengal Code.  

1 2 3 4 

Pear. No. Subject. Extent of repeal. 

1793 X I X  Title. to Nan-bid- In section 4, the w o ~ d  alzrl $g?ll.ea 
shilli LBkhirtij and XXI.  
Grants. 

9,  X X X V I I I  Loans by Civil Ser- 
vants. 

Revenue arrears . 

The title,.fiom and for re-enacting 
to t he  e d .  

I Section I ,  ,fi.om From a regard lo 
remained iu force. 

I n  the title, t h e  words for exempt- 
ing proprietors of land (with cer- 
tain exceptions) from being con- 
fined for arrears of revenue ; and 
and t i e  2lro.rds and for expediting 
the trial of causes relating to the 
public revenue or tlle rents of 
individuals. 

I Benares Permanent The title, fi'0112 and for extending 
Selllcmen t. to 1793. 

X V  Referring cases to The title, .from for extending to 
Hajah of Benares. Secticn X ; and. 

,, X X V I I  Benares Permanent The title, from and for conti~luing 
Settlement. to functions. 

lig9 ! I Trade on Sylhet So much as has not beell repealed. 
Frontier. 

1800 ( VIII 1 Re~istersof  estates, The title,  fro??^ preparing to pre- 
scribed. 



Afrtendileg Act. $8 

- -- -- 
1 

Penr. 

THE FIRST SCHEDULE-cot) td. 

Part I1I.- Regulalio~zs of the Bengal Code-contd. 
- - 

I 
-- 

2 3 4 
- 

No. Su1:jecb. Extell t of reppal. 

Division of joint 
estates. 

Settlement, Cuttack. 

A.ssistnnee to march- 
ing tl~oops and to  
tl.avellcrs. 

The  title, .fi.om 60 explain and 
amend par t  to sach sales, from 
 cot^ tailled i n  Regulation X X V ,  
1793, to Regulation XXVE, 
1795, uad Jiwnz aud to fix to ' t h e  
clet2. 

I n  section 8, dire words arzd $,gures 
by clause First of Section X X I X ,  
Ltrgulakion VII, 1799, or a n y  
other ltegulation. 

Iu section 14, the w o ~ d s  tvizdjgtires 
.from The rilles contained in to 
affected by this Regulation, tRe 
words It is fur%b.r hereby de- 
clared fh+t, aad the  wo& and 
Jigures ,from 'Ibis declaration to 
portions tllereof. 

I n  section 2, the  words declared to 
be. 

I u  section 3, tAe ~uords It is he i tby  
further dcclnrcd that .  

In  section 30, llre u~ot'ds and$ynres 
,ii.otn 'the rules to this  Regula- 
tion, tire zuords lJrovided however 
that ,  the words ccud$g?cres under 
Section ITT, Regulation XXI'IT, 
2793, alzd the e o o d  likewise. 

Tl1e title,Lfrolu and for extending 
to the c ~ ~ d .  

Section 1, .fi.om And whereas i t  is 
fn r t l~e r  necessary to Section XII, 

' 1tegulat.iou 1, 1804, 

-9, . ,--.. . ..- I.. 



84 Repeating and [ACT XII 

THE FIRST SCHEDULE-cofitd. 
Part HI.-Regulations of the Bengul Code-contd. 

. - 

3 4 
- 

Subject. Extent of repeal. 

Xl Assistance to march- 
-contd. i ng  troops and to  

travellers. 

X V I I I  

X X I I  

Leases ; Apportion- 
ment  of Assess- 
ment on partition. 

Territories border- 
i n g  on Bandel- 
khand. 

I n  section+3, 1Ae words am? Jigzlres 
(under the rules prescribed Ly 
Regulation V, 1804). 

I n  section 3, clause SeconcZ, t7,e 
words am? Jigures and Sectioil 
VIT, Regulation XXVII, 1795. 

Tile title,fvom and for annexing to  
Calenger. 

Section 1. 

In section 2, the words Ditto of 
Rajah Kisseree Sing, the Rajah 
of Jeytpore, the words Ditto of 
Chobey Salligram, jaghiredat. of 
Cusbah Poormd~,  &c., a!nd the 
words Di t to  of Pursram Ballaclur, 
jaghiredar of Khuddee, kc. 

Sections 3 and 4. 

The whole Regulation, so far a s  it 
a ,~pl ies  to Assam. 

In section 32, t/re words reporting, 
however, the amount for the in- 
ior~l~at io i l  of the Governor Gene- 
ral in  Council and  the zuords 
when confirincd by Government,. 

The whole Regalation, so far as it 
applies to Assam. 

,, xx ~ o l i c e  . * The title, frotn for modifying to 
lhc  cad.  

I I 
- . -- - - - - - 





TEE FIRST SCHEDULE-contd. 

Part 111.-PZegackations of the BengaZ Code-contd. 

Year. Subject. 1 Extemt of repeal. 

Non-liability of Gov- The title, from for modifying to 
ernment for errors arxears of revenue. 
of Courts, &e. 

1 Iadigo-contmets 1 The preamble, from Under the rules 

I to drawing up the agreement. 

In  seetion 3, clause Fourth, the 
words or other afficer. 

1 Iii section 3, clause FgZh, tAe words 
or other tribunal trying the case. 

In  section 3, clauses SktR, SeveniW 
and Ninth, the words or other 
officer trying the case, 

I n  section 3, clause Ninth, Ike worcls 
or other person trying the case. 

'rhe whole Regulation, so fax as ik  
applies to Assam. 

Hi1 section 2, clause First, the W O T C ~ ~  

aqad Jigures and Regulations II 
and XXII ,  1795. 

Defadting rnal- 
guzars. 

Section 8,. from Section XI, Regu- 
lation XXXI, 1803, to Gloaqnered 
Provinces. 

Tlle preamble, from and whereas 
the rules to sanctioned by Oov- 
erument. 

I 1 Section 9. 
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T H E  F I R S T  SCHEDULE-concld. 
P a d  Ill.--Regu1a.tion.s of the Bengal Code-coacld. 

1 2 3 4 

Year. No. Subject. Extent of repeal. 

Settlement of re- 
sumed Lakhiraj 
land. 

I n  section 2, the $ g u ~ e s  atzd tuords 
lV ,  1808, Regulations I1 and. 

I n  section 43 tke words and 3 g ~ ~ l . e ~  
or t-he second clause of Section 
V I I I ,  Regulation X L I ,  1795, in 
the province of Benares. 

In  section 5, the jigures azd  word 
XLII,  1795, and XXXVI,  1803. 

V Indigo-contracts . The title, f rom for amending to 
contracts. 

The preamble, down to indigo 
crops ; and. 

The whole Regulation, so far as i t  
applies to Assam. 

1831 1 V I  I Sadr Adalat . . I So much as has not been repealed. 

X I  Police-powers of The preamble, f rom Whereas by 
l'ahsild6rs. Regulation IV, 1821, to Magis- 

trates ; and ar~d f ~ o m  and where- 
as i t  is expedient to police 06- 
cers. 



8 8 ~ e ~ e o i i n ~  ond [ACT XII 

THE SECOND SCIIEDULE. 
ENACTMENTS AMENDED. 

A description or citation of a portion of an Act or Regulation includes the 
words, section or other part mentioned or referred to as forming the beg in~ing  
or as formiug the end of the portion comprised in the description or citatioo. 

Part I . - - - h i s  of tlze Gove~~nor Genelqol i ~ z  Cowncil. 

1 1  2 I 3 4 

Year. No. 1 Subject or title. I Amendment. 

1835 1 XI& ( Assistant to Agent Add tdefol iowif ig  ~ e c t i o f i  :- 
for SardBrs, 

V I I  

XIX 

X I 1  

2. The provisions of the Code of 
Procedure in Civil !'rocedure 

appeals to GOV- relating to a.p- 
ernor iu Couucil. of Bombay peals to a High 

Court from de- 
crees passed in appeal shall apply, 
so far as may be, to appeals to 
the Governor i n  Cou~~ci l  under 

TahsildBrs, Madras . 

Pleaders . 

Binding Appren- 
tices. 

Land-revenue, Mad- 
ras Town. 

I n  section 6, f o r  the  three last pre- 
ceding sections read sections 3 
and 5. 

In  section 7, f o r  the sections of 
Regulations read the section of 
the Regulation. 

I n  section 11, f o r  section V l I I  
read sectioi~ 9. 

In  section 20, . f i r  and, wAere tAe 
word occzdrs before administra- 
tors, read or. 

I n  the   re amble and section I, for 
xxritl~in the limits of the Town of 
Madras as defined in Scct,ion 
XII ,  Regulation 11 of 1802 of 
the Madras Code, read within the 
local limits of the ordinary ori- 
ginal civil ,jurisdiction of the 
Iligh Court of Judicature at 
Madras. 





9 0 Bepealing and [ACT x r ~  

T H E  S E C O N D  SCHEDULE-co,ztd. 

P a r t  I.-Acts of  the Govemaol* Gene?*al in Cou~zcil-contd, 

Year. 

1859 

1860  

I I 

1 8 6 3  

1 8 6 4  

1865  

No. 

I 

X X V l I I  

XLV 

XX 

111 

X 

Subject or title. 

Merchallt Seamen . 

Bouudary-m a r k s, 
Madras. 

Indian Penal Code . 

Religious Endow- 
meots. 

Foreigners . 

Indian Succession 
Act, 1865. 

Amendment. 

I n  sect,ion 62, for Act X X  of i 8 4 l  
( f o ~ . , f a c i l i t a f i ~ t g  the collectio~b of 
debts on  szcccessions, and f o r  lrhe 
secz~rity of parties debts 
to the represewtutioes qf deceased 

perso~ts)  read the Succession 
Certificate Act, 1889. 

I n  section I 15, f o r  Sections X X I  
and X X I I  of this Act read 
Chapter I V  of the Indian Mer- 
chant Shipping Act, 1583,  and 
section 22 of this Act. 

I n  section 44, f o r  the words ant2 
figures front in the same manuer 
t o  the end, read in the manner 
provided by the lam for the time 
being in force for the recovery 
of! fines imposed by Criminal 
Courts. 

I n  section 307 ,  Illustration ( c ) ,  
a f i er  of inserl the first para- 

graph of. 

I n  section 3 , f o r  Section I veatl the 
preamble to this Act. 

I n  section 24, f o ~  the words aalzd 
jigzlres front according to  ihe end, 
lead be recovered in the nisnuer 
provided by the law for the time 
being in force for the recovery 
of fines inlposed by Criminal 
Courts. 

I n  section 24.2, after is kllsert or 
a re. 



THE SECOND SCHEDULE-cotztd. 

P a r t  I.-Acts of  tlze Governor Oene~nul in Cou~zcil-.contd. 
- 

1 I z - - 1  3 I 4 -- I I -~ 
Y e a r . )  No. 1 Subjectort i t le .  Amendn~e~i t .  

111 Gambling . . In the preamble, af ier  Fort William 
insert and. 

I n  section 2, f o r  Sections 13, 17  / and 18 read Sections 13  and 17'. 

XXII I  Murderous Outrages, Tu section I 0 , f o r  the Punjab Chief 
Pun jab. Court Act, 1866, reaci in any  

other enactment for the time 
being in forcc. 

Presses and In section 3, before of the publisher 
insert the name. 

Commissiouer 
Silld h. 

Pn the scl~edule, for Act VII of 
1854 (for the apprehension 
within the territories under the  
Goverument of the East India 
Company of persons charged ' with the commission of heiuous 
offences beyond the limits of the 
said territories, and for deliver- 
ing them up to justice, and t o  
provide for the execution of mar- 
rants iu places out of the juris- 
dictiou of the authorities issuing 
then;) read Thc Foreign Jnris- 
diction and Extraditioll Act, 
1879; and .for Act V I I  of IS65 
(to give effect to rules for the  
management and prcservation of 
Goverun>e~lt forests) rend The 
lucliall Forest Act, 1878. 

Articles of Iu P a ~ t  I, clause ( c ) , f o r  or any Act 
read in ally Act. 

I n  thc heading to Article 170, f o ~ .  
" cov~nzilted " read " of luhich 
ally persofL i s  ncczlserl." 



THE SECOND SCIIEDULE-contcl. 

P a ~ t  I.-Acts of the Gonerfior General in Council.--contd. 

Year. 1 No. [ Subject or title. 1 Amentlluetrt. 

In  section 22,.f07* t L e  words from if 
for offences committed outside to 
dhe end, rear2 in the manner pro- 
vided by the law for the time 
being in force for the  recovery 
of fines imposed by Criminal 
Courts. 

For section 34 lead t A e  ,follow- 
Z7/g :- 

SS. (I) The Local (fovennment 
mag from time to  

Sale of stamps. time make rules 
for regulating the  sale of stamps 
to  be used under this Act, the  
persons by whom alone such sale 
is to  be conducted, aud the duties 
and remuneration of such per- 
sons. 

(2) All such rules shall be pub= 
lished in the local official Gazette, 
and shall thereupon have the  
force of law. 

(3) Any person appointed to sell 
stamps who disobeys ally rule 
made under this section, and any 
person not so nppointed who sells 
or offers for sale any st:mp, 
shall be puuished nrith impnson- 
meut for a term n~hich may 
extend to six months, or with 
fine \vllich inay extend to five 
hundred rupees, or with both. 

In Schedule I, Article 2, for Act 
No. X1V of 1859 (to procide fo, 
the 2ivritafio7~ of s l r i l s ) ,  sectio~ 
15, ~ e n r l  the Specific Relief Act 
1877, section 9. 

--- -- -- -- 





94 Z ~ p e n l i n g  ufld [ACT SIT 

THE SECON I) SCIZEDULE-cotztcl. 

pa9.t I.-Acts of the Cover?~o?. General in Coz~ncil-contd. 
-- 

l !  1 
3 

Yenr. Subject or title. 

I-- 

I n  section 50 (as amended by Act 
X V  of 1875, section 3), f o r  
sections forty-three to forty-nine 
read sections 4.3 to 4.8. 

4 

Anaendulent. 

I V  1 P r ~ n j : ~ l ~  Laws Act, I I n  section 1% '(as amended by  Act 

ip 

1872. 

Administrator . ~ene;.al 's  Act, 1 1874. 

X I 1  of 1878, section 2), ,for the 
Puujab Tenancy Act, 1868, sec- 
tion 34, read the Pnnjab Ten- 
aucy Act, 1887, section 53. 

V 

xv 

VIII  

11 

Jarisdiction ovel- 
Sindh. 

IX 

Indian Christian 
Marriage Act, 
1872. 

In section 2 (added by Act XX of 
1 8  72), . for  t he  Administrator 
General's Act, 1867, read the  

Northern I 11 d i a 
Canal and Drain- 
age Act, lF7Y.  

1nJian Coutract 
,4ct, 1872. 

Adnlinistrator Gene- 
ral's Act,  1874,. 

I n  section 25, clause ( I ) ,  f o r  as- 
surances read documents. 

I n  section 43, first parzgraph, f o r  
one read one or more. 

I n  section 63, illustration ( e ) ,  for 
compensation read cornpositioli. 

I n  section 4, +er is insert or are. 

I n  Schedule 111, , for (See section 
28) read (Seo sections 28 and 
31). 

I n  section 75, clause (3)) u f l e ~  
rvl~om i?lserl and. 

In  section 15, a f t e r  hereafter i f t -  
sert t,o. 
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THE SECOND SCHEDULE-contc2. 
Part I.-Acts o f  the Go~ernor General in Council-contd. 

Year. 1 Na I Subject or title. I Amendlnent. 

Laws Local Extent I n  the sixth scliedule, Par t  I, 
Act, 1874. No. 11, for ( 7 )  The Kollda 

M u t t i  of BelgBm read (7) The 
Konda Mut , t i  of Merangi. 

I n  t l ~ o  sixth schedlile, Par t  111, 
No. I, f0.r Divisions recid Dis- 
tricts. 

I X V I I  

X 

Indian Merchant 111 section 8, last  paragraph, for to 
seamen's *it, 1 imprisoument lead tvit(11 impri- 
1876. soument. 

Bombay Revenue 
Jurisdiction Act, 
1876. 

I n  section 1, clalise (d), ,for Act 
XV of 187 1 rencl Act X X I  of 
1881. 

Oudh Land-revenue 
Act, 1876. 

Indian Registration 
Act, 1877. 

I n  section 105,for field read fields. 

Oudh Lams Act, 
1876. 

To sectioil 1 a d d  the following- 

I n  section 39, olwuse ( , f ) , f i r  
Oudh Rcvenue Act read Oildh 
Land-revenuc Act, 1876. 

The Local Government may, witt 
the  previous ~ a ~ ~ c t i o l ~  of tllc Gov 
ernor General i n  Cou~~ci l ,  cailce 
any order excluding districts o 
tracts of country from the opera 
tioil of tbis Act. 

I n  section 83, for Zlre worlisJ'rol 
if for offeilces committed outsid 
to the elzd ?,earl i n  the  niannc 
provided by t h e  l a ~ v  for the  tin- 
being in force for the recovei 
of fincs i ~ r ~ l ~ o s e d  11y Orimiu: 
Con1 ts .  





THE SECOND SCHEDULE-conti?. 
Part I.-Acts of the Gove9*nor General in Corc?zcil-contd. 

I - 
1 1  2 3 I 4 

Year. Subject or title. Alnendment. 
--- - -- 

X V I I  Northern India 
Ferries Act,, 1878. 

I n  section 17, clause ( c ) ,  for first 
read in t he  first iustance, a l ~ d  for 
the words and fiuures from a11d 
then to t h e  end of the claiwe, reart 
and shall then, a t  the discreti011 
of the LocaI G overnmeut-- 

(i) be placed at the  disposal of 
a n y  District Board or  Dis- 
tr ict  Boards established 
under t he  Punjab  Distriat 
Boards Act, 1883, or, 

(ii) be applied to any of the pur- 
poses specified iri tlia 

1 secolid clause of sectiori E6 
of the Central Provinces 
Additioual Rates Aet, 
1878, 

I i I as the  case may be ; aud. 

I Indian Stamp Act, I n  Schedule I, Article 5,clause ( d ) ,  
'879 / 1 1810. for  r ight  read rights. 

! I I n  Schedule 11, Article 13, clausc 
(b), before anuual  i n s e ~ t  average. 

T1.anspo1.t of Sa l t  
Act., 1819. 

I u  sectioli 3, clause ( a ) ,  for sectio~ 
twe~ity-eiglr t or section thirty-on 
of t he  Act of the  Governor c 
Bombay in Council No. VII  ( 

1873, or by a ran-Gna grante 
under h l a d ~ a s  ltegulation I ( 

1805, section eleven, clause th i r ,  
leucl Cl~ap te r  \' of the  hfadr 
Salt d c t ,  1889, or Chapter V 
the  Bo~nbny  Sal t  Act, 1890, 
tllc corl.espondin,n law for t 

- - -- 
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THE SECOND SCHEDULE-colztd. 
Purt I.-Acts of the Goverfior General i r y  Cotmcil-contcl. 

I 4 

Subject or title. Bmeodtnent. 

' X V I  
-contd. 

X X I  

Transport of Salt  
Act, 1879. 

Foreign Jtlrisdiction 
and Extradition 
Act, 18'79. 

time being i n  force in  tlre terri- 
tories administered by the Gov- 
ernor of For t  St .  George iu 
Council or the  Governor of Born- 
bay in Council, as the  case m a y  
be. 

Tn section 6, for t i e  j ~ s t  IAirIy- 
three ~ C O T ~ S  read T h e  Governor 
General in Council may appoint 
any Xuropesn British subject, 
either by )lame or by virtue of' his  
office, to be a Justice of t h e  
Peace in or for any such country 
01- place. 

~ f 1 I  ( Indian RifercIrant 1 IU sectioli 68, for  purposes read - .  

Shipping ~ c t ,  p~rpose.  
1880. 

V Probate and Ad- I n  section 69, after is &zsert or are, 
millistration Act, 
1S81. In  section 83, for proceeding read 

proceedings. 

I 
X I 1  North-1Yester11 Pro- I n  seetion 94, f o ~  of village-ex- 

vit~ces Rent  Act, penses read for village-expenses, 
1881. and ,for arrears or s l~are  read 

arrears, share, expenses or dues. 

X V l l  I Central Provinces 
Land-reverrue Act, 
1831. 

In sectio~l 53, for t he  first five 
grades read the last five classes ; 
jor the Central Proviuces Courts 
Act, 1865, rend tlre Cerrtral Prov- 
irrces Civil Coults Act, 1885; 
altd SOT sections tcvelre, nineteen 
and twenty rend section 7. 
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THE SECOND SCHEDULE-co~~id. 
. P a ~ t  I.-Acts of the Qoverlzor Geneva2 in Cozc?zcil-contd. 

-- --- - u -- 
3 4 

- 

Subject or title, Amendment. 

X V I I I  
-colltd. 

1 ,  XIX 

Central Provinces 
Land-revenue Act, 
1881. 

In  section 34, for t h e  Central Prov- 
inces Courts Act, 1865, sections 
twelve, nineteen and twenty, rend 
the Central Provinces Civil Courts 
Act, 1885,  sectiou 16 and section 
17, sub-section ( I ) ,  and the 
powers of a Court of a Commis- 
sioner described in the same Act, 
section 15,  sub-section (1). 

I n  section 35, ,for the first four 
grades read the last four classes. 

Lower Burma Forest I u  section 43, clause (g), f o r  station 
Act, 188 1. read stations. 

I J 
XXII / Excise Act, 1881 . In  sections 13 and 55, f o r  CbieE 

I Controlling Keveaae-authority 

I 
vend Chief Revenue-authority. 

Indian Ease~nents 
Act, i852. 

Indian Comparlies' 
Act, 1882. 

I 111 the  heading to Chapter I T ,  afler  

I spirit insert and fermented liquor. 

I n  section 14, f o r  right read a 
~ i g h t ,  

I n  section 66, aftter the x ~ o ~ d  
cheque, wkere it j r s t  occzws, ia- 
sert or. 

I In  section 88, aftas dates insert  of. 
I 

I I n  section 127, f o ~  prove read 
proof. 

Tn section 14,44, clause (f ), o$er 
tho zuo~d l~ill, t h e  lnsl plnce i?z 
zohich iJ oec~r s ,  inserl Iltu~~di. 





THE SECOND SCHEDULB-contd. 

Part I.-Acts o f  the Gove~*nof* Qeneral in Council-coatd. 

I I  3 I 4 

Subject or title. Ameudment. 
-- -- 

X V I I  

North-Wester11 Pro- 111 sections 37 and 38,,for Govern- 
vi~lces and Oudh ment Civil Pension and Lenve 
Municipulities Act, Codes I-end Civil Service Regu- 
1883, lat ions. 

Punjab District T n  sections 28 and '39,for Govern- 
Boards Act, 1883. ment Civil Pension and Leave 

Codes, whe~.eaer lhose too~ds  occllr, 

reud Civil Service Regulations. 

Inland Steam-ves- I n  section 56, f o ~  to  simple im- 
sels Act, 1884. prisonmerlt rear2 wit11 simple 

imprisonment. 

Lower Burma Mu- I n  sections 34 and 35, for Govern- 
nicipal Act, 1884. mcnt Civil Pensioll alld Leave 

Codes, iuherever Chose words occur, 
read Civil Service Regulations. 

Petroleum Act, 1386 In  section 1, sub-section (.3), f o ~  
The provisions of this Act read 
Sections 1 to  4 of this Act  and 
the provisio~ls. 

Dclrlchan Agriou\- In section 10,  sub-section (9), f o ~  
tn~*ists' Relief Act, the same section read s e c t i o ~ ~  58. 

XVI Fun<jab Tenancy Act, I n  section 45, sub-section (2), 
18x7 ,  brforc year ilzsert agricoltn~.al, 

Police Act,, 1888 . T n  section 2, snb-section (I), f o r  
the Bon~buy District Police Act, 
1867, ~ e q d  or t l ~ e  cor~esponding 
la\v for the time be ing  in force 
in the tewitorics ndlnil>istere[l by 
the Governor of Bombay in  
Council, 



Part 

1 
-- - 

Year. 
-- 

18P8 

1889 

9, 

) ?  

,, 

I 
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THE SECOPU'D SCHEDULE-contd. 
I.--Acts of the Govervzoj* GevzeruE in. Cownuil-contd. 

Subject or title. 
- 1 Amendment. 

V I I  Civil Procedure Code I n  section 49, sub-section (8), . f o r  
Amendment Act, the same section read section 
1888. 562. 

I n  section 52, sub-section (2)) ,for 
t he  same sectiou read section 
566. 

V Coroner of Madras ,  In  section 4, sub-section (2), for 
t ha t  Code read t he  Code o f  
Criminal Procedure, 1882. 

X I  Lower Burma  For  section 87 read $Re follozu- 
Courts Act, 1889. ing :- 

Cantonments Act, 
1839. 

87. Fo r  the  purposes of section 47 - 

~ p p e d s  of' t he  Guar- 
orders under the dians and 
Guardk~ns 2nd Wards Act, 
Wards Act, 1890. 1890, the 
Special Court constituted undcr 
Chapter V of this Act shall be 
deemed to  be the H i g h  Court  in 
respect of appeals f rom orders 
made by the  Judge of the Town 
of Maulmain. 

In section 19, f o r  shall n o t  be im- 
p s e d  under section 17 of th is  
~ c t  in the cantonment, rear2 
sllall not be leviable in the can- 
tonmeilt in pursuance of a noti- 
fication under section 1 7  nf this 
Act. 

XVIII Central P~.ovi~lces In scctio~l 29, clause (f ),foj.used 
ItIu~iicipnl Act, wad use. 

I 1889. 



104. Bepenling ulzcl [ACT X I I  

T H E  S E C O N D  S C H E D U L E - c o n t d ,  

Part I.-Acts o f  the Governor Qetzeral in Councll-concld. 

Y  en^. I No. I Subject or title. I Amendment. 

111 

VII 

Amending the I n -  
land Steam-ves- 
sels Act, 1884, 
s i ~ d  the Indian 
Steam-ships Act, 
1884. 

Amending Act X 
o f  1841. 

I n  section 4, sub-section (2j, . f o r  
the same secttion read section 11 
of the said Act. 

I n  section 17, sub-section ( 2 ) ,  fo l *  
tlle same section read sectiou 13 
of t l ~ e  said Act. 

In  section 6, sub-section (Z), for  
the same section read section 1 7  
of the  said Act. 

P a r t  11.-Regulations o f  the B e n g a l  Code. 
--- -- - -- 

1 2 3 4 
p- -- 

Year. No. Subject. Amendment. 

I n  section 3, for t h a t  sectiol~ read 
section 2, a n d  f o r  Regulation 
XXV,  3793, read the Estates' 
Partition Act, 1876. 

Patmbris . . 111 section 31, f o r  Boards are read 
Board is. 

Poor section 35 read t h e  fol low.  
ilzg :- 

35. (I) Any person aggrieved by 

cision or order lector under 
under section 20. Sectioll 20 of 
this Regulation may appeal 
within six montlis from the date 
thereof to the Commissioner of 
the Division. 
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T H E  SECOND SCHEDULE-concld. 

P u ~ t  11.-Regululions of the Rsngal Code-concld. 
-- 

1 1 3 - 4 

Yenr. h.o. j Subject. Amendment. 

Board of Revenue 
for the Lower Pro- 
vinces of the Pre- 
sidency of Fort 
M'illiam in Bengal 

I n  section 5 ,  clause First,  first 
proviso, before Collector insert 
Commissioner or. 

I n  section 5 ,  clause B'irsf, third 
proviso, , for  formelly confirmed 
lead made or confirmed in ac- 
cordance with rules sanctioned. 

1883 1 V I  Indigo contracts . I n  section 6, f o r  n investigation 
I read an investigation. 

Settlement of re- 
sumed Igkhirgj 
land. 

I n  section 4, f o r  the Regulations 
read the Regul a t' ion. 

I n  section 5 ,  , for Regulations read 
Regulation. 


